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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 529/2023

IN THE MATTER OF
DR. SHARAD GUPTA e APPLICANT(s)
VERSUS
UNION OF INDIA & ORS. e RESPONDENT(s)
INDEX
S. PARTICULARS PAGE
NO. NO.

1. FURTHER PROGRESS REPORT ON BEHALF OF THE
CHIEF CONSERVATOR OF FORESTS, WILDLIFE,
WESTERN REGION, UTTAR PRADESH, KANPUR IN
COMPLIANCE OF ORDER DATED 23.12.2025 PASSED BY

HON'BLE NATIONAL GREEN TRIBUNAL

2. COPIES OF LETTERS DATED 11.03.2026 AND 12.03.2026
ARE ANNEXED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE-1




648

3. A COPY OF LETTER DATED 24.12.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2

4. A COPY OF LETTER DATED 02.01.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

5. A COPY OF LETTER DATED 20.01.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(9jadon@gmail.com

PHONE NO.-7838248353

Date: 17.03.2026
Place: Noida
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BEFORE THE NATIONAL GREEN TRIBUN
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 529/2023

IN THE MATTER OF

DR. SHARAD GUPTA = e APPLI

VERSUS

RESH KUMAR
| % sgdv.&NOtaf)'

ONBEY 55105
&

UNIONOFINDIA&ORS.  ceeeennns RES

FURTHER PROGRESS REPORT ON BEHALF OF THE CHIEF

CONSERVATOR OF FORESTS, WILDLIFE, WESTERN REGION,

UTTAR PRADESH, KANPUR IN COMPLIANCE OF ORDER DATED

23.12.2025 PASSED BY HON'BLE NATIONAL GREEN TRIBUNAL

I, Sanjio Kumar , aged  about 56 Yeans  Slo

ShaL, daia Y% chandva Vierma posted as Chief Conservator of Forests, Wildlife,

Western Region, Uttar Pradesh, Kanpur, do hereby solemnly affirm and state as

under:

1. That, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

affidavit.

ESH KUMAR y

~ Advacate & Natary Publie
171475 Kai14, heear Majar Devi Das M@
Nivaj Ganj, Chowk, Lueknow
e, ho. 31(85)09 ")‘ g no%
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That I state that the contents of this affidavit have been drafteqd by my counse]

on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

\ (\‘
- o OF P ™
. That, the present Original Application pertains to the proposed\ Fup

exparnston

the Soor Sarovar Birds Sanctuary, Agra, involving three pieces of land
measuring 403.09 hectares, 380.558 hectares, and 14.5025 hectares. The final
notifications under Section 26A of the Wild Life (Protection) Act, 1972, have
been issued in respect of the first two areas, while the notification for the third
area (14.5025) is currently under process.

That, the deponent, vide Affidavit dated 21.05.2025, submitted the timeline
for completion of the proceedings and issuance of the final notification

under Section 26A of the Wildlife (Protection) Act, 1972, and the Hon’ble

Tribunal was pleased to record the same in paragraph 2 of the order dated

22.05.2025, which are as follows:

S.NO. | DATE RANGE
1. 01.05.2025 to
07.07.2025

DETAILS OF PROCEEDINGS

Time required for proceedings under Sections 19
to 22 of the Wildlife (Protection) Act, 1972 for the
14.5025-hectare area of Soor Sarovar Bird
Sanctuary, Keetham, Agra.

H KUMAR V
Advocale & Netary Publie

171175 Ka/14, Near Majar Davi Das Marg
Nive) Ganj, Chowk, Lucknaw

Reg. Ko, 31{26)08 (7~ 3+ 2028

o

SuU
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P. 08.07.2025  to | Time required for proceedings under Sections 24
15.10.2025 and 25 of the Act,
3. 16.10.2025  to | Time required for preparing field book, maps, and
16.12.2025 proposal after studying records and surveying the
14.5025-hectare area.
4. 17.12.2025  to | Time required for reviewing the field book, maps,
17.01.2026 and proposal, and for submitting the proposal to
higher authorities for notification under Section
26A of the Wildlife (Protection) Act, 1972.
5. 18.01.2026  to | Time required to take further action after
31.01.2026 testing/examining the proposal of 14.5025
hectares by Principal Chief Conservator of
Forests (Wildlife), Uttar Pradesh, Luckhow.
6. 01.02.2026  to | Final notification under Section 26A (1)(a)’,£1hg\
01.05.2026 Wildlife (Protection) Act, 1972/ ‘gp
Government. /

)
«.4. In such circumstances, we require the Respondent- CCMM/

Western Region Kanpur, UP to file further progress report atleast one week

before the next date of hearing.

5. List on 19.03.2026..."

II. REPLY IS AS FOLLOWS /

H KUMAR
Advocate & Notary Public
47175 Kalt4, Near Majar Devi Cas Marg
Nivz} Gan}, Chowk, Lucknow
Reg. No. 31(89)09

MG A
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6. That, the Deputy Conservator of Forests, National Chambal Sanctuary Project,

Uttar Pradesh, Agra vide letter No. 2619/1¢-1 dated 11.03.2026, submitted

the updated compliance with the directions of the Hon’ble Tribunal to the
deponent. The same was approved by the deponent vide letter No. 2155/10-1

dated 12.03.2026, with directions to file a timely compliance a

the Hon’ble Tribunal.

SURESH
Adv. 3, ot (AR

Ak,

Copies of letters dated 11.03.2026 and 12.03.2026 are ann

collectively marked as Annexure-1.

ject,

Uttar Pradesh, Agra, vide letter no. 1770/10-1 dated 24.12.2025, forwarded

four copies of the proposal, signed by DM, Agra, for issuance of final
notification under Section 26A(1)(a) of the Wildlife (Protection) Act, 1972
in respect of the area admeasuring 14.5025 hectares of Soor Sarovar Bird
Sanctuary, along with English and Hindi copies of the documents, field book

and maps, to the deponent department, for examination/inspection and further

necessary action.

A copy of letter dated 24.12.2025 is annexed herewith and marked as

Annexure-2.

That, the deponent, vide letter no. 1586/10-1 dated 02.01.2026, forwarded

the proposal for final notification under Section 26A(1)(a) to the Principal
Chief

ervator of Forests (Wildlife), Uttar Pradesh, Lucknow, after




.--/ ’
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thorough examination of the English and Hijpg; documents, field book and

map, for further necessary action.

A copy of letter dated 02.01.2026 is annexeq herewith and marked as

Annexure-3.

That, for compliance with the directions of the Hon’bje Tribunal, the Principal

Chief Conservator of Forests (Wildlife), Uttar Pradesh, Lucknow, vide letter

no. 2591/10-1 (Court Case) dated 20.01.2026, forwarded the said proposal,

after due examination/scrutiny of the English and Hindj documents, field

book and map, to the Principal Secretary, Environment, Forest and Climate

ge Department, Section-4, Government of Uttar Pradesh, Lucknow, for

' Zmining necessary action at the Uttar Pradesh Government level.

\

py of letter dated 20.01.2026 is annexed herewith and marked as

N
R Mthexure-4.

10. That, it is most humbly submitted that the deponent department has adhered

to the timelines in faithful compliance with the directions of the Hon’ble
Tribunal, as noted in paragraph no. 2 of the order dated 22.05.2025 (kindly
refer to para 4 of the present affidavit), and that, in regards to the remaining
point no. 06 of the timeline declared in the said order (Final notification
under Section 26A (1)(a) of the Wildlife (Protection) Act, 1972 by the

Government, Timeline- 01.02.2026 to 01.05.2026), further compliance is

KUMAR /
Advocate & N

ctary Public

TPNTS Kait4, Near iajar Devi Das

Nivaj

MMM«MW g v

Reg. No. 31(39)09 (
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11.Hence, this reply is respectfully submitted foy kind perusal of this Hon

'ble
Tribunal.

12.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing materia] has been Concealed therefrom.

DEPONENT

VERIFICATION

Verified at  Auckonow

on this 17 day of March 2026, that the contents

of the above affidavit from paragraphs 1 to 12 are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
Solemnly =%

' 5 i1 office today
who is 7 /
Clerx ‘ s =

l v

deponer 3 CII GG ae contents EFONENT
of this aftaav Lo nas oeen read out and D
explained by me

~
A
s

"

—

SURESH KUMAR
Advocate & Notary Public
171175 Kali4, Near Majar Devi Dus Marg
Nivaj Ganj, Chowk, Lucknow
Reg. No. 31{83)09



ANNEXURE-1

LEIG 25_51-9/10—1 fe=tid, s, 11 qﬁf ' 2026
N (Email: dfochambal@gmail.com, dfochambal@rediffmail.com)
T g9 HRere |
9 Sfia, ofdedt o |
JOM0 HEYR |
ferar.— o XIS &R arfirawer, ¢ faweh # @R siogodio 529 /2023 (810 IRE T T P

3 3t 7 3 . UIRT MY R 23-12-2025 @ SFquIeT & W # W RAre
AR T B AR W IRl 5 o @ e

Hew— 0 ST BRa aiftrewor, 7 fieeh # D alovowio 529 /2023 (10 TRE T T IR
3% 3fea 7 o) ¥ wiRa amdwr e 23—12-2025
RIgy,

IS @ T § B W W WY fAER dow arwr 3 @ gaeiaR @
T A Ao I wRa afdever § aiRew sfovowio 5202023 F WIRE AW G 23-12-2025 B
I H ARITH F AR W IRewt el o @ fore st R 3 fisgaR amen e 2-

- TR Wl RER Fen ar & i germedewer @ waw § w0 U eRa ek ¥ afee
3M0T0H0 529 /2023 ¥ UIRT AW RFATH 23.12.2025 BT T 3ieT fraq e—(dava—1)
""4. In such circumstances, we require the Respondent-CCF, Wildlife Western Region Kanpur, UP to file further

progress report atleast one week before the next date of hearing."

231 R A T BT 2 fF [ IR Gl e B W aaweiiere ¥g Ao I gRa afdwver 78
fawet # <ifer aflogo wo 520 /2023(Sf0 ¥Re T T I o e T o ) A Wik s ReAiw
22052025 & WIRG ey ¥ BT ergaensy ot f& fiaq - (WerTe—2)

S.No. | Date Range Details of Proceedings.

Time required for proceedings under Sections 19 to 22 of the
1. [ 01.05.2025 to | wildlife (Protection) Act, 1972 for the 14.5025-hectare area of
07.07.2025 Soor Sarovar Bird Sanctuary, Keetham, Agra.

08.07.2025 to | Time required for proceedings under Sections 24 and 25 of the
2115102025 | Act.
16.10.2025 to | Time required for preparing field book, maps, and proposal afier

3- 1 16.12.2025 studying records and surveying the 14.5025-hectare area.
Time required for reviewing the field book, maps, and proposal, )
17.12.2025 to | and for submitting the proposal to higher authorities for
4. 17.01.2026 notification under Section 26A of the Wildlife (Protection) Act,

1972.

Time required to take further action after testing/examining the
5. 18.01.2026 to proposal of 14.5025 hectares by Principal Chief Conservator of
31.01.2026 | Forests (Wildlife), Uttar Pradesh, Lucknow.

01.02.2026 to | Final notification under Section 26A (1)(a) of the Wildlife
6. 01.05.2026 (Protection) Act, 1972 by the Government.

529 /2023 /b.m./ 14.5025ha./document -1
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(Email: dfochambal@gmail.com, dfochambal@rediffinail.com)
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